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Central Administrative Tribunal \QL'
Principal Bench: New Delhi

O.A. No. 2689/96

New Delhi this the 25th day

of September 1997

Hon’ble Shri S.R.Adige, Vice-Chairman (A)
Hon'ble Dr. A, Vedavalli, Member (J)
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Pratap Singh

S/0o Ram Singh

138/2 Mirdard Lane,
L.N.J.P, Hospital,
New Delhi- 110002

Prem Singh

S/o Vijay Singh
375 Gulabi Bagh
Delhi-110007

Deepak

S/o Ramesh

A-5 Mirdard Lane,
L.N.J.P. Hospital,
New Delhi-110002

Amar Singh

S/o Foran Singh
C~4 MIrdard Lane,
L.,N.J.P. Hospital,
New Delhi

Vinod Kumar,

S/0 Shri Hari Prashad,
172 Andrews Gan]j

Road No. 4, Delhi

Balwant Chand,

S/o0 Shri Zandu Ram,
171, MIrdard Lane,

L.N.J.P. Hospital,

Delhi

-

Sanjay Kumar

S/0 Shri Raghuvir Singh
D-3, G.B. Pant Hospital,
Mirdard Lane,

New Delhi- 110002

(By Advocate: Shri Ashish Kalia)

Versus

Union of India through

1,

The Medical Superintendent
G.B. Pant Hospital

Mirdard Lane,

New Delhi-110002
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4, We "dispose of this DA with a directio

that if and when futuFe vacancies of Casual Labourer
\ . - N . .

k/guc’ise with‘respondents)the-claims of the remaining three
applicants ‘éhould be -considered in preférence to
outsiders anﬁ those with ovgrall lesser length of past
service. In this connection it appeafs that the'nhmber
of days éf past service put in by S7/Shri Amar' Singh and
Vinod Rumar is 'subject 1toA§oﬁe disbuté. : These. two
" applicants, may make a répresentation to theyrespondents ' /
'indicating the éﬁgct number of days éf past sgrvicé put
in by them, which respondents Shouldiverify Qiph their

own records while considering their case ‘against future

a Vacancies7in the light of the directions giyen above.,
5. The 0.A. stands dispoéed of accordingly. MNo
costs.,

A - N o y\/f‘ L\,
(Dr. A. Vedavalli) . ~ {S.R. e)
Member (J) . Vice-Chairman (A)

cc.




